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BEFORE THE NATIONAL GREEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

ORIGINAL APPLICATION NO. I4I OF 2023

Ganisetti Satyanarayana & Anr.

APPLICANT(S)

VERSUS

The IInion of India

Represented by its Secretary,

MoEF&CC, New Delhi and Ors.
RESPONDENT(S)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO.1 i.e., THE

UNION OF INDIA THROUGH ITS SECRETARY MINTSTRY OF

ENVIRONMENT, FOREST & CLIMATE CHANGE

I, Dr. Murali Krishna Chimata S/o Shri Srinivasulu Chimata (Late), aged

about 43 years, presently working as Scientist - 'E' in the Ministry of

Environment, Forest & Climate Change (hereinafter referred to as "MoEF&CC"),

Govemment of India, at Sub-Regional Office, Vijayawada, do hereby, in my

official capacily , solemnly affirm and state on oath as under:

1. That, I am acquainted with the facts and circumstances of the instant Original

Application and duly competent to swear the present reply affidavit on behalf

of the Ministry of Environment, Forest Climate Change based on the official

records maintained therein. \N*.^tV*..*.
_-_1

g. {{d FI fura,D]. Mulali Klishna Chirnala- !fuPfit */sci.ntist'E'
nra i:ror{/Obvo tnm.-nt 9l lndir

#rq.;3It{ildqr{qEmlm
ri,in v- oi'e*,0*ent, roai rno txnr ongr

J[#v,ffi;:il3l?o
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4. It is humbly submitted that EC for the Pharma City Project at Parawada,

Visakhapatnam District, Andhra Pradesh, was granted to M/s Ramky Pharma

City (India) Pvt. Ltd. by the Answering Respondent vide letter no.

J.l2011ll/2004-IA (CIE) dated 10.03.2005. Subsequently, the project was

also granted an EC for marine disposal of treated effluent from the proposed

Pharma City near Lemarthy village, Parawada Mandal, Visakhapatnam

District, to the Bay of Bengal near Tikkavanipalem Hamlet, Cheepurupalli

West Village, Parawada Mandal, Hyderabad, vide EC letter no. ll-512006-

IA.III dated 26.06.2006. Thereafter, the EC dated 10.03.2005 was transferred

from I\4/s Ramky Pharma City (India) P\,1. Ltd. to M/s Visakha Pharma City

\N**"r.16.[.
-.. ,,r"., roq liiffd/Dr. Muralr Krishna Chimla- 

aAnfto "f,/scientist'E'
,flItt rE6tit/Governmenl ol lndir

trqqfl[. aa dl rgrrq wrm esr
Itinbtry olEnvircnment, Folel il6 Cliirlt Chrne.

scdrqilq, furqcl.I-sm oro
Sub-Olfice, Vilayawedt'o2o OIO

2. It is humbly submitted at the very outset that the contents of the Original

Application unless specifically admitted, are denied to the extent that they are

inconsistent with the submissions made hereinafter.

3. It is humbly submitted that the Applicant's grievance is that M/s. Ramky

Pharma City Private Limited (now M/s Visakha Pharma City Limited) has

violated its Environmental Clearance (hereinafter referred to as "EC") dated

10.03.2005, along with other consent conditions, by unlawfully discharging

untreated effluents into nearby irrigation tanks, canals, and the Bay ofBengal.

As a result, the water in these bodies has been contaminated, affecting both

surface and groundwater. The Applicant further alleges that the Project

Proponent (hereinafter referred to as "PP") is illegally excavating a large-scale

pond near Thanam village, which may adversely impact the agriculture and

groundwater in the surrounding areas. Furthermore, the Applicant is aggrieved

that the affected villagers have not been rehabilitated.
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Ltd. through a transfer EC dated 03.10.2022. Furlher, vide EC corrigendum

dated 17.04.2023, the PP obtained approval from the Ministry for a change of
correspondence address. Copies ofthe ECs dated 10.03.2005, 26.06.2006,and

03 . | 0.2022, al ong with the corri gendum d,ated, 1 7 .0 4.2023, hav e been annexed

herewith as Annexure-Rl/1, Annexure-R1/2, Annexure-Rl/3, and

Annexure-RI/4, respectively.

5. It is humbly submitted that the Answering Respondent has been following a

set procedure for Post EC Monitoring and Compliance of projects based on

the Standard Operating Procedure (hereinafter referred to as "SoP")

established vide Office Memorandum dated 25.11.2022. A copy of the O.M

dated 25.11.2022is annexed herewith as Annexure-Rl/5.

6. It is humbly submitted that in light the above-mentioned SoP dated

25.11.2022, the Answering Respondent vide letter no. IA- L-1101119012023-

IA-I dated 08.11.2023 requested the Sub-Office of the Ministry at Vijayawada

to fumish a condition wise inspection report for the EC issued to the project

along with a factual status report conceming the issues raised in the

Application. A copy of the letter dated 08.1 1.2023 has been annexed herewith

as Annexure-Rl/6.

7. It is humbly submitted that the Sub-office Vijayawada submitted an inspection

report vide letter no. SO/VIJ/EPA/EC-A/101/10-131120241465 dated

19.09.2024, based on the inspection conducted on30.08.2024. A copy of the

Inspection report dated 19 .09.2024 has been annexed herewith as Annexure-

R1/7.

SN*.t,\"d*
Ldpkfl,rlrllran ct*- ihFrc -fisci.nritrE

tltgi iF{qtE/Goyernmml ol lndlr
if,E{ol. !A si'iE rro-llq rfffd tm

Iirirlry ol Environment, td6l fid Oai{a OtI ga

sc{rqftrq. Eqqln.czo or o
Sub-Oflice, Viiayawada-szo Ot0
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9. It is further submitted that upon examination of the inspection report, it has

been noted that in addition to EC compliance status, Sub-office Vijayawada

has made the following observations which are relevant for overall

environmental compliance at the site:

i. That, IWs. Ramky Pharma City (lndia) Limited obtained permission as

NoC from the Govemment of Andhra Pradesh (Environment, Forests,

Science, and Technology Department) vide Letter No.

9768lSADAl2005 dated 06.01.2006, for the laying of pipeline for the

discharge of treated effluents into the sea near Cheepurupalli (West)

Village, passing through Coastal Relief Zone (hereinater referred to as

'CRZ"1 areas and Ministry vide its letter dated 26.06.2006 has accorded

CRZ clearance for the same. Further, the PP has also obtained Public

Liability Insurance (PLI) Policy from The New India Insurance

Company vide Policy No. 9600 0036 2433 0000 0004.datq( 26.05.202\

and the same is varid tir 2s os 2o2s u'**Nffi:lti,W
alraA T{|rvcovernrmnl ol lndar

rFrEaq, !i glrwnfum
Ihirtry ol Enyiroomsi, fmi rrC(hl Odr

sc{rqi.Tc, fuenr.szo oro -
Sub-Oltice, Vilay.u.d..6a0 Ot 0

8. It is humbly submitted that the inspection report submitted by the Sub-office

Vijayawada was examined within the Ministry and it was observed that the

Project Proponent has complied with all the conditions of the EC dated

I 0.03.2005 except for condition no. 10, which states "Rehabilitation works for

the project-affected families will be provided as per the policies of the State

Govemment of Andhra Pradesh." In order to address the pending compliance

of EC condition no. 10, the Answering Respondent vide letter no. IA-L-

1101119012023-1,4,-I dated10.12.2024 directed the Project Proponent to

submit a clarification/Action Taken Report (ATR) within 30 days from the

date ofissuance ofthe letter. A copy ofthe letter dated 10.12.2024 is annexed

herewith as Annexure-Rl/8.
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lll.

lv

measures

b) Constitution of a Quick Disaster Response Team (QDRT) with a

pool of multidisciplinary experts specifically trained for

\N"*tkJ^o
,r. Jr{Ell 6ul lrT}iduUr. Murali Klshfiemh-- a;drfd6 "*/Scienti.t'E

2m-d s{58/Governmc-nt 9l lnd''
wirrur, ra $rr orcqrg q ;e 'Itallinistry ol'Envircnment, Foici dtd fii{' duE

scdrqfao, fooaor-szo o1o -
Suu'Ottice, Viiayawrd!'s2o Ol 0

11. The Jawaharlal Nehru Pharma City (JNPC) is a Phanna Special

E,conomic Zone (SEZ), which was in operation with presence of around

100 pharma companies.

This belong to a Red-Category Pharma City Project housing hundreds

of Pharmaceutical, Bulk Drug / API manufacturing units and located

within close vicinity of residential villas with a proven history of

accidents.

Based on the examination of the Safety Audit Report (2023) made

available by the Project Proponent, Sub-office Vijayawada has noted

that there were several vulnerable areas and points with probable

potential hazards and the same were to be addressed immediately to

avoid any further mishaps.

Considering the history of occurrence of accidents leading to fatalities

and fatal injuries to employees of pharmaceutical companies operating

within the general ambit of EC issued to the Special Economic Zone

(SEZ), appropriate initiatives by the Ministry/ Expert Appraisal

Committee (EAC) is suggested by Sub-office Vijayawada w.r.t. around

100 units operating within SEZ on the basis CTO from APPCB under

the prescribed policy. These are as follows:

a) Thorough Safety Audit by a team of qualified and expert

professionals or agencies for identification and fixing of all

vulnerable points in each company and in SEZ, which could be a

potential hazard in future and may recommend appropriate safety



6

handling Pharmaceutical/ Chernical industrial hazards with

adequate training, infrastructure and to be deployed on a 24x7

basis for immediate response for addressing any potential hazard

as in this particular SEZ itself there are about 100 companies

operating with CTO from APPCB.

10.1t is further submitted that in view of the above mentioned examination and

apprehensions highlighted by the Sub-office Vijayawada regarding 100

pharma industries (approx.) operating in the SEZ on the basis of CTO and

without individual ECs, the Answering Respondent issued a letter dated

26.11.2024 requesting Andhra Pradesh Pollution Control Board (APPCB) to

undertake detailed inspection and examine the compliance status of individual

units in the SEZ and take appropriate action w.r.t. Consent to Operate (CTO)

issued under the Water (Prevention and Control of Pollution) Act, 1974 and

the Air (Prevention and Control of Pollution) Act, 1981 as well as various

authorizations issued under Waste Management Rules while also taking into

consideration the observations of Sub-office Vijayawada in the matter. A copy

of the letter dated 26.1 1.2024 is annexed herewith as Annexure-R1/9.

ll.It is humbly submitted that in response to the Ministry's lefter dated

10.12.2024 the PP had submitted an Action Taken Report vide letter dated

21.12.2024. A copy of the ATR dated21.12.2024 has been annexed herewith

as Annexure-Rl/10.

12.It is humbly submitted that the ATR submitted by the PP was examined withtn

the Ministry, and the following observations have been made:

\t\*"f.\*.d..0
i-xlt;kzti rr-IrrF-' !hL! *lsc,oru'a'e

|fmt iFStrrcov€rnmant ol lndi.
wrrtlr, rn ritr raarg qfuf,r ertm

I5blry ol Environmenl, Foreil lnd CitiirL Cltu{r
scsTqi.-rq, Eq-qcfr.s2o o r o

Sub-Ollice, vijayawads-520 010
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ll.

l

During the transfer of EC frorn M/s Ramky Pharn.ra City to M/s

Vishakha Pharmacity Limited fbr the Pharma City Project at Parawada.

M/s Vishakha Pharrnacity Ltd. submitted an undertaking to accept all

the tems and conditions of the EC dated 10.03.2005, granted to N4./s

Ramky Pharmacity. By providing this undertaking, M/s Vishakha

Pharmacity became bound by the terms and conditions of the ECs dated

10.03.2005 and 03.10.2022. A copy of the undertaking submitted by

IWs Vishakha Pharmacity Limited has been annexed herewith as

Annexure-Rl/l 1.

As per the ATR dated 21.12.2024, the PP has informed that Vishakha

Pharmacity Limited (VPCL) is a Joint Venture project between Andhra

Pradesh Industrial Infrastructure Corporation (APIIC) and Ramky

Group. This project is developed on BOO (Build, Own, Operate) basis

under PPP model (Public Private Partnership) for which a concession

agreement is entered between the VPCL (Formerly known as Ramky

Pharma City (lndia) Limited) and APIIC on 12- O3-2OO4. Here, lWs

Vishakha Pharmacity claims that as per clause 3.9 (a) of Concession

Agreement dated 12.03.2004 executed between M/s Ramky Pharmacity

and M/s APIIC, the latter warranted that they have no liability regarding

any compensation or payment on account of land acquisition or

rehabilitation and /or settlement of any persons affected thereby.

In this regard, as per examination in the Ministry, it is submiued that

Clause 3.9 (a) of the Concession Agreement dated 12.03.2004 between

IWs Ramky Pharmacity and Andhra Pradesh Industrial Infrastructure

Corporation (APIIC) constitutes a mutual arrangement between the

.\.,N*or,,V.,J^o
d rd Fl furarDr. llurdi l0irlrrffin' m6 */scionli.t'E

rlrra'ftat/O o,s rn me-nl 9l I trdi'
wirflt. tt t fr'{ ilf,rrq ffiG ffi

nlrirw oi'gn tonment, Fotei dChrto[1r
rfo-arqfaq. kq@.t2o oto

s-u6-oitici, Vii!Yrw!rtr'320 oi o
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parties. However, compliance with the conditions of the EC is a

statutory obligation, govemed by the provisions of the Environmental

Protection Act, 1986 and the EIA Notification, 2006, which hold

precedence over private contractual agreements. Hence, M/s Ramky

Pharmacity (now IWs Vishakha Pharmacity) has failed to rehabilitate

the individuals affected by their project, constituting non-compliance

with the specific conditions of the Environmental Clearance, as also

noted in the monitoring report dated 19.09.2024.

13.It is humbly submitted that in furtherance of the above-cited observations, the

Answering Respondent issued a Show Cause Notice under section 5 of the

Environment (Protection) Act, 1986 for non-compliances observed w.r.t. the

Pharma City Project to IWs Ramky Pharma City Plt. Ltd. (now transferred to

lWs. Visakha Pharmacity Limited). Further, the PP was directed to submit a

response to this SCN within 15 days from the date of receipt of the notice. A

copy of the SCN dated 27.02.2025 has been annexed herewith as Annexure-

R1/12.

14.It is humbly submitted that in response to the SCN dated 27.02.2025,thePP

has fumished a reply to the SCN vide letter dated 13.03.2025. A copy of the

SCN response has been annexed herewith as Annexure-Rl/13. This SCN

response is under detailed examination in the Ministry for concluding action

as per the prescribed procedure of compliance and monitoring.

l5.In light of the above-stated facts and circumstances, it is most humbly prayed

that the Hon'ble Court may kindly be pleased to take the present Reply

Affidavit on record and may pass appropriate Order(s). direction(s) as deemed

fit and proper under the facts and circumstances ofthe presentpase. \

\.N*."r,\a"lno
d. rrd pr Eralor. llud lillr5ffi- tr@t'/scl.nll.l'e

xr{a ffiDr{/Governmcnt ol lndh
qqfrgq. Ta rltr rscrs cQnfi rrr

Ithistry ol 
'Envircnmenr, 

Foni d firf ctlatli3
sq6Tqi.{q, kau.sao oro

Sub-Ofi ic€, Vijayawade.S20 Ot0
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16.1t is most humbly submitted that the Answering Respondent seeks leave to

make additional subrnissions, if required, during the course of the

proceedings.

_.._
DEPONENT

d. ard er furalDl Mulsli Kilshne Chimela' trfrt S/scienri3t'E'
nna gcoElobvsrnm6nt Ql lndir

traftrlur. rta *{ ildarC mr6e ffi
llinistrv ol Environment, Foroi Jtd fimla Cfirlga

rcirrqft,{c. fuqm.aao ot o
VERIFICATION sub-ollic€, Viiav.u.d.'t2o otO

I Dr. Murali Krishna Chimata, the above-named Deponent, do hereby verifu that

the contents of the above affidavit are true and correct to my knowledge as per

the records of the Answering Respondent. No part of it is false and nothing

material has been concealed there from.

Verified at Vijayawada on l lth April, 2025. \N*"r!**o
DEPONENT

si. grd pr furalOr lluoli Krishn8 Chimata
irfrrEtrD ?Scientist .E,

afRA A-f.Efl/Governmqnl ol lndia
.plsrul, Td sfu raurq cftfth ffi
Mrnrslry of Environment Foreii and Climate Clunge

^sc-grqldq, Eqqqra.seo o r o
Duo-(Jrrce, Viiayewada-S2O Ol O

"\'\Y^r.\*,J.,
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F.No.J-12011/1/2004-IA (CIE) 
Government of India 

Ministry of Environment, Forest and Climate Change 
(Impact Assessment Division) 

Indira Paryavaran Bhawan, 

Jor Bagh Road, Ali Ganj 
New Delhi — 110 003 

Dated: 3" October, 2022 
To, 

M/s Visakha Pharmacity Limited 
2nd Floor, Corporate Bhawan, GSI Post Tattiannaram, 
Bandlaguda, Nagole, Hyderabad, 
Telangana, India-500068. 

Subject: Transfer of Environmental Clearance titled environmental clearance from M/s 
Ramky Pharma City (India) Pvt. Ltd to M/s Visakha Pharmacity Limited for Pharma 
City Project at Parawada, District Vishakhapatnam, Andhra Pradesh. 

Sir, 

Reference is invited to your online proposal no. IA/AP/NCP/278671/2022 dated 17th

June 2022 seeking Transfer of environmental clearance titled 'Environmental Clearance for 
Pharma City Project at Parawada, District Vishakhapatnam, Andhra Pradesh vide letter no. J-
12011/1/20044A (CIE) dated 10.03.2005' From M/s Ramky Pharma City (India) Pvt.Ltd to 
M/s Visakha Pharmacity Limited. 

2. The Ministry of Environment, Forest and Climate Change (MoEF&CC) has examined 
the request submitted by you. It is noted that the name of the company has changed. 

3. It is also noted that following documents have been submitted for the transfer of 
Environmental Clearance. 

i. Form No.7 for transfer of Environmental clearance. 
ii. Copy of the Environmental Clearance letter no.J-12011/1/20044A (CIE) dated 

10.03.2005 granted for Pharma City Project at Parawada, District Vishakhapatnam, 
Andhra Pradesh. 

iii. Copy of No Objection Certificate (NoC) dated 02.09.2022 of M/s Ramky Pharma 
City (India) in a non judicial stamp paper for change the name of the environmental 
Clearance letter J-12011/1/20044A (CIE) dated 10.03.2005 to M/s Visakha 
Pharmacity Limited for unit situated at Jawaharlal Nehru Pharmacity City, Parawada 
Mandal, Vishakhapatnam. 

iv. Undertaking dated 07.09.2022 of M/s Visakha Pharmacity Limited in a non judicial 
stamp paper stating that they will be complying with the environmental safeguards 
mentioned in the environmental clearance letter dated 10.03.2005. 

v. Copy of Intimation letter no nil dated 23.05.2022 from Managing Director stating that 
Ramky Pharma City (India) Ltd will now conduct its business & operations under the 
name and title of Visakha Pharmacity Limited with effect from April 28, 2022 and 

ja
..._submitted that this is only name change. 

17



Certificate of incorporation pursuant to change of name from M/s Ramky Pharma 
City (India) Pvt. Ltd to M/s Visakha Pharmacity Limited issued by the Registrar of 
Companies, Hyderabad Telangana vide certificate dated 28.04.2022. 

4. This Ministry has no objection for transfer of Environmental Clearance accorded vide 
let4r no. J-12011/1/2004-IA (CIE) dated 10.03.2005 from M/s Ramky Pharma City (India) 
Pv.Ltd to M/s Visakha Pharmacity Limited subject to satisfactory compliance to all 
sti ulated specific and general conditions. You are also requested to obtain `Concent to 
Op rate' from the Andhra Pradesh Pollution Control Board in the name of M/s Visakha 
Ph achy Limited. 

5. M/s Visakha Pharmacity Limited shall comply with all specific and general 

cor3ditions stipulated in the Environmental Clearance letter of even no. dated 10.03.2005. 

6. The name change is being granted for the original proposals for which Environmental 
Clarance dated 10.03.2005 was granted earlier. 

7. The project proponents will not make any changes in the project nature, structure or 
configuration and limit themselves to activities for which the Environmental clearance has 
been given earlier and the activities completed within the validity period of earlier EC dated 
10.03.2005. 

8. In case, there is a change in the scope of the project, fresh Environmental Clearance 
shall be obtained. 

This issues with the approval of the Competent Authority. 

Co .y to: 

4. 

• 
7. 

(Am. 'aju) 
Scienti t 'E' 

The Principal Secretary, Department of Environment, Forest, Science & Technology, 
Government of Andhra Pradesh, Hyderabad, A.P. 
The Member Secretary, AP Pollution Control Board, Chalamalavaii Street, 
Kasturibaipet, Vijayawada - 520 010. 
The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-Office 
Complex, East Arjun Nagar, Delhi -32. 
The Additional Principal Chief Conservator of Forests (C), Aranya Bhavan, K.M. 
Munshi Road, Nagarampalem, Guntur-522004, Andhra Pradesh. 
Monitoring Cell, MoEF&CC, Indira Paryavaran Bhavan, New Delhi. 
Guard File/Record File. 
Notice Board. 

(A ii ar. p Raju) 
Scient t 'E' 
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raia .rai

,IR<I SITF'rt / GOVERNMENT OF INDIA

qqtfiur, aa sd q qRe-+fr dTrd-q r MlNrsrRy oF ENVTRoNMENT, FoREST AND cLTMATE cHANGE

gq- Tqttrq, Bq.{r.TEI I SUE. OFFICE, VUAYAWADA

E-File No. so lvulEP NEc-N rorl ro-rrrlroro 1415
To
The Member Secretary,
Expert Appraisal Committee (lnfra-ll Sector, lA-lll),
lm pact Assessment Division,
Minlstry of Environment, Forest and Climate Change,
Government of lndia,
3rd Floor, Vayu Wing, lndira Paryavaran Bhawan
Aliganj, Jor Bagh Road, New Delhi - 110 003
E-mail: m unna.sha h @eov.in

Sub: lssue of Certified Compliance Report (CCR) to M/s. Visakha Pharmacity Limited (Earlier known as M/s.
Ramky Pharma City (lndia) Pvt Ltd-Reg

Ref: Ministvs Letter dated 08.11.2023, 05.03 .2024, OL.O8.2024 and 02.08.2024 in matters relating to OA No.
74t of 2023 (NGT-sz) and OA No. 130 of 2024 (NGT-SZ)

S ir,
Please find attached lnspection Report of M/s. Visakha Pharmacity Limited (earlier known as M/s. Ramky

Pharma City (lndia) Pvt Ltd who have obtained EC from Ministry vide EC No. J-12O1-1/7/2OO4-IA (ClE) dated
10.03.2005 and EC. No. 11-5/2006-14.lll dated 26.06.2006 (Marine Disposal), Corrigendum on 17.O4.2O23 and
another EC from SEIAA, Andhra Pradesh on 28.06.2024.

2. This project was inspected by the undersigned on 30.08.2024 and during inspection, it was noted that this
SEZ WAS IN OPERATION WITH PRESENCE OF AROUND 1OO PHARMA COMPANIES.

3. This issues with the approval ofthe Competent Authority
Yours faithfully,

\9.O9.2024

N. -r.k*d.a

1

z

3

4

5

(Dr. Murali Krishna)
Additional Director (s)/ Scientist-E

Copv for lnformation and Necessa ry Action:
The Director, Monltoring Division (lA), Ministry of Environment, Forest and Climate Change, Indira
Paryavaran Bhawan, lor Bagh, New Delhi-110 003 (E-mail: moefcc monitorinp@Rov.in )
Regional Oirector, CPCB,2"d Floor,40-E, BSNL Building, TVK lndustrial Estate, CIPET Road, Guindy, Chennai-
600 032 ( E-mail: rdchennai.cpcb @sov.ln)
The District Collector, Collectorate, VizianaBaram, Andhra Pradesh- 535 003 ( E-mail: qollector vznm@ap.gov.in
The Member Secretary Andhra Pradesh Pollution Control Board, Dr. YSR Paryavaran Bhawan, APIIC Colony Road,
Gurunanak Colony, Autonagar, Vijayawada- 560 007 (E-mail: membersecv@a ppcb.pov.in)

The Managing Director, M/s. Visakha Pharmacity Limited, Ramky Grandiose, 15th Floor, Sy. No. 136/2 & 4,
Gachobowli' Hvderabad-soo 03' 

J otlkruLq
(Dr. Murali Kris

Additional Director (Sl/Scientist-E

Address: Green House Complex, Gopal Reddy Road, Viayawada, Andhra Pradesh- 520 010
Off i c e : 0 866- 24 7 9 788 E - M a i t: efi . k r i s h n a @ go vja & t o. v tj ay aW a d a fielc c@golJo
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GOVERNMENT OF INDIA
Ministry of Environment, Forest & Climate Change

(Sub-Off ice, Vijayawada)
Andhra Pradesh-520 010

E-File No. so lvtl IEP AlEC-AlTotl 70-1371 2024

1 Name of the project Environmental Clearance for Pharma City Project at Parawada,
District Visakhapatnam, Andhra Pradesh to M/s. Ramky Pharma
City (lndia ) Pvt. Ltd

2 Environmental Clea rance Details 1.) EC No. J-12011/7/2O04-tA (ClE) dated 10.03.2005
2) Government of A.P (Environment Forests Science and

Technology Department) Lr. No. 9768/SADA/2005 dated
06.01.2006.

3) EC No. 11-512006-14.lll dated 26.06.2006 (Marine Disposat)
4) Transfer of EC from M/s. Ramky Pharma City (tndia) Pvt. Ltd to

M/s. Visakha Pharmacity Limited vide EC No. tfz}Lt/|/2OO41A
(clE) dated 03.10.2022.

5) Corrigendum for Change of Address in EC Vide No. J-

72O1L/ 7/20O4-tA (CtE) dated 77.O4.2O23.

6) SE|AA/AplAK/t NFRA2/021 2024/241.27 /24L.2O dated 28.06.24
3 The Managing Director,

M/s. Visakha Pharmacity Limited,
Ramky Grandiose, 15th Floor,
Sy. No. 136/2 & 4, Gachibowli, Hyderabad,
Telanga na- 500 032

4 Date of site visit for this report 30.08.2024

5 Type of Project Pharma City Special Economlc Zone (5EZ) and
Hazardous Waste Treatment Facility/ Common
Treatment Facility

Common
Effluent

BRIEF ON THE PROJECT ALON G WITH THE PRESENT STATUS:

M/s. Visakha Pharmacity Limited (Earlier M/s. Ramky Pharma City (lndia) Pvt Ltd had obtained Environmental
Clearance (EC) from the Ministry vide EC No. J-12011lU2OO4-lA (ClE) dated 10.03.2005 and later obtained Transfer
of EC on 03.10.2022from M/s. Ramky Pharma City (lndia) Pvt Ltd to M/s. Visakha Pharmaclty Limited. Subsequently
vide EC CorriSend um on 17 .O4.2O23, PP has obtained approval from the Ministry for change of correspondence
address. Based on examination of EC dated 10.03.2005, it is noted that this project was envisaged for setting up of
a Pharma City through the Nodal ABency, Andhra Pradesh lndustrial lnfrastructure Corporation Llmited (Ap C) with
the participation of private parties on a Public Private Partnership (PPP) Model, which was awarded to Ramky
Group. The proiect mainly envisaged industrial theme park providing manufacturing facilities for chemical, bulk
drug and pharmaceutical industries in Parawada Village, 24 Kms West of Visakhapatnam town over an area of 862
ha of land with facilities encompassinB Common lnfrastructure (roads, power, water, drainage etc.) environmental
infrastructure (effluent conveyance system, CETP, Marine Outfall, Common Hazardous Waste Management facility
etc.) and other facilities (solvent recovery facilities, bulk container depots etc.) and Social Infrastructure (banks,
restaurants, hospitals etc.). The Public hearing of the project was conducted at Parawada on 18.07.2004. The
consent for the establishment of Pharma city was awarded by APPCB on 22"d september 2004. Around g0-100
industrial units were envisaged to be established in various plot sizes ranging from 2 Ha to 25 Ha. Total water
requirement for the project was estimated at 70 MLD (70,000 cubic meters per day) for processes, power plant
utilities and green belt uses. The source of water supply is the reservoir at Parawada which is part of the project
proposal to bring Godavari water to Visakhapatnam through the Yeteru canal. The estimated cost of the project
was around Rs. 300 Crores.

.\ \\"^^lJc,A* Pase l or15
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Based on verification of records made available by PP, it is also noted that M/s. Ramky Pharma City (lnd ia) Limited
has obtained permission from Government of Andhra Pradesh (Environment Forests Science and Technology
Department) vide Letter No. 9768/SADA/2005 dated 06.01,2006 obtained NOC for laying of pipeline for discharge
of treated effluents into the sea near Cheepurupalli (West) Village passing through CRZ areas and Ministry vide its
Letter dated 26.06.2006 accorded CRZ clearance for the same.

This project site was inspected on 30,08.2024 and during the visit it was noted that, there are 2 Pending Original
Applications (OA's) before The Hon'ble National Green Tribunal (NGT), Southern Bench, Chennai vide OA No.

141 of 2023 (SZ) titled Gannisetti Satyanarayana & Anr Vs Union of lndia, wherein Ministry is Respondent No.1.

Further, it is also noted that there is another oA No. 130 of 2024 titled Boddapalli Apparao Vs Union of lndia &
Ors, wherein Ministry is Respondent No.l. Accordingly, based on the directions of the Ministry vide DO Letter
dated 08.11.2023, O5.O3.2O24, 01.08.2024 and 02.08.2024 wherein, Sub-Office, Vijayawada was directed for
submission of a Factual Status / Certified Compliance Report (CCR) of EC Conditions.

Further, it was noted that this project was inspected earlier also by the then Scientist posted in Sub-Office,

Vijayawada during April 2024, bul inspection report could n't be furnished to M inistry for filinB Counter Affidavit
and accordingly, the undersigned based on the directions of the Competent Authority, re-inspected the project

site on 30.08.2024 and based on the documents made available during and after the inspection for establishing
compliance to EC conditions by the PP and as verified during the physical inspection of the project site, an

inspection report is prepared detailing point wise compliance to EC conditions.

Further, PP has also taken Public Liability lnsurance (PLl) Policy from The New lndia lnsurance Company vide Policy

No. 9600 0036 2433 0000 0004 d ated 26.05.2024 and the same is valid till 25.O5.2025.

Since this belng a Red-Category Pharma City Project housing hundreds of Pharmaceutical, Bulk Drug / API

manufacturing units and located within close vicinity of residentialvilla8es with a proven history of accidents, PP

is directed to ensure periodical conduct of Safety Audit /Trainings to Staff and Employees on aspects related to
Safety, Disaster Management and Emergency Response Procedures and copies of the Risk Assessment, Disaster

Management and Safety Audit Reports may also be shared with concerned local enforcement agencies like District

Collector, APPCB, Boilers lnspector, Factories lnspector, Fire Services Department etc. who are responsible for
ensuring the Safety and Disaster Management aspects and suitably empowered under various Acts like

Environment (Protection) Act, 1986, The Air (Prevention and Control of Pollution) Act, 1981; The Water
(Prevention and Control of Pollution) Act, 1974 etc. to take appropriate action as per Law.

\N-,.r.V*J""

Page 2 of 15

30



POINT WISE COMPLIANCE STATUS TO ENVIRONMENTAL CLEARANCE (EC) CONDITIONS

SPECtFtC CONDTTTONS

S. No EC CONDITION STATUS OF COMPLIANCE

1 Wastewater generated from each industrial unit
in the industrialestate will be provided with pre-

treatment before further treatment in the CETP

to comply with the treatment standards.

Being Complied
Based on verification of records it is noted that PP has

established CETP of 9.5 MLD which includes HTDS of
2.5 MLD and LTDS of 7.0 MLD. At present there are

around 96 companies consisting mostly of chemical

and pharmaceutical (bulk drugs and APls) including
R&D facilities. Further, PP informed that all the units
established in this SEZ carry out pre-treatment before
letting the effluent to CETP However it is not known
whether all individual units have their pre-treatment
facilities in their units or not as most of the
com nt are o rati without EC in Pharm
Examination of average values of last 5 months
(March to July 20241 of effluent received viz-a-viz
treated in CETP are as follows:

1. Total LTDS received in CETP= 78273 KUMonth
2. rotal utOS received in CETP= 55170 KL/Month
p. Total Treated Effluent (LTDS+HTDS) = 133443

KL/Month

Based on examination of records like CFO issued by
APPcB vf de No. APPCB/VSP/65 / Ho / cFO / 2o2L dated
L3.06.2023 and valid till 31.05.2026, APCCB has

stipulated standards for receiving and discharge of
effluents to CETP. PP is regularly undertaking analysis
oftreated water and on examination of latest analysis
report dated 26.07.2024 undertaken by Re

Sustainability Llmited (Formerly known as Ramky

Enviro Engineers Limited & NABL Reco8nized), all the
measured parameters were found to be withln
stipulated norms. Further, PP is also undertaking
monitoring of Eco-Toxicity of treated water through
CSIR-National lnstitute of Oceanography (NlO) on a

monthly basis and examination of latest report ofJuly
2024 indicated all the measured values to be within
stipulated norms.

During inspection, it is noted that PP has established
Continuous Effluent Discharge Monitoring System
from CETP to Marine Discharge and the records are
maintained and the same is connected to CPCB and
APPCB Servers. On the day of inspection, it was found
that this online monitoring system was working well
and was recording all the parameters like pH, TSS,

COD, BOD.

Page 3 of 15
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Fig 1-6: Common Effluent Treatment Plant (CETP)

2 Process logical control system with contact
stabilization will be implemented for treatment
of wastewater.

Being Complied
Based on the information provided by PP, and as seen

during the visit, it is noted that PP has established

online monitoring system with process logical control
system with contact stabilization for treatment of
wastewater. During the treatment of HTDS/ LTDS

based on level sensors, flow would be controlled and
in case of exceedance of level, alarm would be

popped up to alert the staff. Further, online DO sensor
has also been installed for the biological control for
optimization of aeratlon systems. Steam pressure

control valves are installed in the treatment of HTDS

effluent to optimize steam utilization. During

inspection, online SCADA system with process logical

control system was found to be working and all the
essential parameters like settllng time, aeration time,
decanting time etc. were seen to working
satisfactorily.
Being Complied
Same as detailed in Specific Condition No. 1. lt was

noted that the discharge of effluent from the CETP is

under the control of APPCB officials and the lock and

key is also maintained by them only and based on the
disposal schedule, treated effluent is being let into
marine waters and the same is monitored online
through a dedicated online App namely APEMCL

Marine.

3 The quality of effluent from the CETP will be as

per the standards laid down for disposal of
treated industrial waste to Sea.

\N",^I.V..J* Page 4 of 15
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Fig 7-9: Marine Disposal of Treated Effluent

4 The cyanide waste will be collected and treated
separately using Hydrogen Peroxide in place of
Chlorine.

Being Complied
Based on discussions held with the PP, it was noted
that about 3 companies namely Rampex Labs,
Vasudha Pharmachem Unit-lll and Corey Organics will
be generating Cyanide waste from their processes

and the same is collected and disposed as per a

specific internal SOP No. OPR/CETP/SOP/13 revised
on 10.O3.2024 by using hydrogen peroxide or sodium
hypochlorite solution after pH adjustment instead of
chlorine and after removal of precipitation, the same
is sent along with other HTDS effluent for treatment
in CETP and further discharge into marine water. PP is

ma intaining records relating to collection and disposal
of the same.

Oil and Grease will be removed, treated and
disposed of properly. both at the individual
industry level and at the CETP level.

Being Complied
During inspection of CETP it is noted that pp has
installed separate skimmers for separation of oil and
grease followed by equalization, clarification and
treatment through biological processes and the
relevant records are also maintalned and the same is

monitored through the flow meters connected to
APPCB servers online.

6 The bioassay test will be conducted before
releasing the treated waste to sea to ensure
safety to marine life/ecology.

Being Complied
Based on examination of records, it is noted that pp is
conducting bio-assay test through CSIR-National
lnstitute of Oceanography (NlO) on a monthly basis
and examination of latest report of )uly 2024
indicated all the measured values to be within
stipulated norms. Further, it was also noted that
bioassay tests are conducted by the PP on a daily basis
in their labs.

7 Guard Pond of at least one day capacity will be
provided to be used as buffer during emergency.

Being Complied
During inspection, it was noted that pp has
established 10 number of guard ponds of 5000 KL

each (10 x 5000 KL) which indicated an average of 7
days capacity against a requirement of l day holding
caPacity.

8 The design of Marine Outfall for dlsposal of final
treated effluent will conform to the
recommendations of NlO.

Being Complied
Based on examination of records, it was noted that

uly 2005, CSIR-NlO has issued piped uring the year J

Page 5 of 15

33



laying design for discharge of effluent into marine
waters and accordingly, the same has been
implemented and further CSIR-NlO monitors the
same along with bioassay study on a monthly basis

and till date no deviation reported.
9 Automatic Monitoring System will be installed

for proper evaluation of the status of
environment and the functioning of various
treatment units.

Being Complied
PP has installed 3 CAAQMS stations for monitoring of
ambient air quality at 3locations namely within SEZ,

Thadi village and at Tanam village and this real time
monitoring system is connected with servers of
APPCB and CPCB. On the day of inspection, all the
online systems were found to be working fine. PP has

also installed Online Effluent Quality Monitoring
System for monitoring of outflow quality from CETP

prior to discharge into marine waters and the same is

also connected to APPCB and CPCB servers.

10 Rehabilitation works of the project affected
fa m ilies will be provided as pe r the policies of the
State Government of Andhra Pradesh.

Fig 10-15: csR Activities Undertaken by PP and Online Display at Project Office

\S\*,or.k*\o

Page 6 of 15

Not Complied
Based on discussions held with PP, it was gathered

that Government of Andhra Pradesh vide GO No. 29

dated 06.02.2019 sanctioned an amount of Rs. 57.63

Crores to meet the R&R Provisions for shifting of the
Tadi and its hamlet villages China Tadi and BC Colony

due to heavy pollution released by the
Pharmaceutical lndustries in JN Pharma City and

directions were issued to the District Collector,
Visakhapatnam and the Vice- Chairman & Managing
Director, APllC, Vijayawada. However, till date
compliatce to thllislllqilrlqq4kte$ed.
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Fig 16-17: CSR activities undertaken by PP and details in their Website

11 Documents on risk analysis and disaster plan will
be prepared for onsite and offsite. This will
include guide lines for awareness, First Aid,
Handling and Storage of Hazardous Raw

Materials, Fire Fighting Facility, modes of
communication, etc.

Being complied
Based on examination of records, it is noted that PP

has established onsite and offsite emergency plan
prepared by internal fire and safety experts of M/s.
Visakha Pharma City and have also prepared risk

analysis and disaster management plan and have also
undertaken Public Liability lnsurance (PlL) Policy from
The New lndia Assurance Company Limited vide
document No. 1RDAN190P0075100001 for an amount
of Rs. 25.00 Crores and the same is valid till
25.05.2025.

Verification of records indicated that PP has obtained
Hazardous Waste Authorization from APPCB vide No.
APPCB/VSP/65/HO/CFO/2027 dated 13.06.2023 and
valid till 31.05.2026 and NOC from State Disaster
Response and Fire Service Department vide No. RC

No. 7792uMSE|ER/VSp /2O27/SD? dated 26.11.2021
and the same is valid till 25.7L.2026 (5 years). lt was
noted that PP has engaged DSS Sustainable Solutions
(E.l DuPont) for providing training on Emergency
Response Procedures and to handle Worst Case

Scenario during the year 2023 and accordingly based
on their suBgestions have implemented several
initiatives in the company. Further, PP is maintaining
a periodical safety and emergency response trainings
to all its employees from time to time. lt was also
noted that PP has deployed 2 No's of 1.5 KL capacity
Fire Tenders for addressing any eventuality.
Hazardous wastes are stored in closed sheds ln
containers in leak proof condition. lt was also
informed by the PP that a Safety Audit was conducted
by Shri. Gandhi Reddy (Expert on Safety Audits) on
19.O1,.2023.

\lt,.r\..t^
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12 Sewer lines from each industry to CETP will be
properly designed to prevent solid/sludge
settling. Over and above provision of flush tanks
will be made for clearing any chokes.

Being Complied
During inspection, it was noted that PP has installed
proper sewer lines all over the SEZ, where in all the
effluent generated from the individual units are being
pre-treated and sent to common sewer lines and it
was noted that PP has made provisions for clearing
chokes by using flush tanks and from there the same
is being sent for CETP for final treatment and further
disposal in marine waters.

Fig 2L-23: Effluent Disposal through dedicated Effluent Drains
13 Hazardous solid waste will be disposed

properly designed secured landfill sites
prevent pollution of ground water.

tn

to
Being Complied
During inspection, it was noted that PP has

established a Landfill Facility of 2,00,000 TPA along
with an lncineratot of 17 -l TPD capacity (Rotary kiln
675 Kg/ Hr & Single Drum Pyrolizer- 2 Nos each of 150
kg/ 8 Kr capacity). On the day of inspection, due to
heavy rains, the landfill site was temporarily capped
and all the ash that was being generated from the
lncinerator was stored in temporary sheds.

\N,*"r.kJ"
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Fig 18-20: Ambulance and Fire Engine in Pharma City
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1,4 Rain water harvesting will be done in the project
area taking due precautions so that there is no
pollution of the underground water.

Being Complied
During inspection randomly when examined, it was
found that PP has created around 15 No of recharge
pits and have constructed a rainwater harvesting
pond of about 100 x 65 x3 meters dia for storing the
rainwater.

15 To conserve water, the treated waste water will
be recycled reused as shown in the
comprehensive water management plan Report.

Being Complied
Based on discussions held with PP, it was gathered
that about 77OO KL/ Month of treated water is being
used for cooling tower make up and remaining HTDS

and LTDS treated water from CETP to be sent to guard
ponds and then into the sea through the marine
outfall after meeting the marine discharge standards
as per the CTO issued by the APPCB.

16 Green belt will be provided with plantation of
appropriate species of trees around the project
area.

Being Complied
As per records furnished, it was noted that the total
project area as per EC is 862 ha which includes all
common facillties like roads, CETP, Hazardous Waste
Management Facilities, bulk container depots etc. As
per the tree enumeration study conducted by Andhra
University durinB the year 2020, the total area under
the green cover was found to be 471 acres.

\S\.,ot\..doo

Fig 24-29: lncinerator and TSDF [andfill Facility in Pharmacity
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Fig 30-32: Greenbelt/ Plantations in Pharma City

17 Flooding of site during monsoon and possibility
of storm water getting contaminated with
chemicals/spillages will be prevented by
diverting storm water to natural drains.

Being Complied
During inspection, it was noted that PP has made
adequate provisions for collection and disposal of
storm water and for collection of effluent and sewer
lines separately to avoid contamination. lt was also
informed by the PP that at regular intervals the
effluent collection and sewer lines are cleaned as per
established protocols and SOPs to avoid any
contam ination.

18 Proper care will be taken to nullify the effect of
odour n uisance.

Being Complied
During inspection, it was noted that PP has

established double stage scrubbing and all the
industries operating within the SEZ also have installed
scrubbers to avoid odour nuisance. PP has also
installed online VOC analyzers at different locations
and all Industries also have installed VOC analyzers as

per Consent conditions.
19 ln the effluent treatment plant, devices for

removal of oil and grease will be inserted.
Being Complied
Same as detailed in Point No.5

20 Being Complied
Based on verification of records, it is noted that PP has

obtained the following approvals namely:
. Visakhapatnam Urban Development Authority

(VUDA) approval vide RC No. 1922/O5/L3 dated
03.72.2007 for establishment of Pharma SEZ

. Government of Andhra Pradesh (Environment,
Forests Science and Technology Department) vide
Letter No. 9768/SADA/2OO5 dated 06.01.2006
issued NOC for laying pipeline under the
provisions of CRZ Notification, 1991 for marine
disposa I of treated effluent.

. PP has obtained CRZ Clearance from the Ministry
vide No. 11-512006-14.lll dated 26.06.2006 for
marine disposal of treated effluent from the
proposed Pharma City.

2L Utilization of fly ash in the construction of
infrastructure of the various structures of the
industrial units may be encouraged.

Being Complied
Based on verification of records, it is noted that fly ash

that is generated from the boilers (3 No's x 10 Tons) is
disposed to brick manufacturers at free of cost.

Page 10 of 15

The project proponents will obtain requisite
permission/authorization from other concerned
authorities such as the State Maritime Authority,
VUDA, and CRZ Authority regarding the
respective marine outfall and the proposed

structures in the CRZ.
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22

The state of art technologies will be installed for
flow measurement and characterization before
releasing the discharge from a unit into the
sewer system.

Being Complied
During inspection, it is noted that all the member
industries and CETP have installed online flow
monitoring systems and the same are connected to
APPCB and CPCB servers. Verification of analysis
reports of July undertaken by RE-Sustainability are
found to be within stipulated norms and the analysis
includes all the parameters as stipulated in EC.

24 The parameters for BOD, COD, TDS, phenol, oil &
grease, heavy metals and suspended solids will
also be included besides PH In monitoring the
treated effluent.

25 The arrangement for flushing and clearing of
sewers shall be such as to preclude settlement of
solids in the sewage system.

Being Complied
PP has deployed vacuum tanker (1 No) for flushing
and clearinB of sewers and these sewer lines are
cleaned on a periodical basis.

26 A condenser shall be installed to recover water
from the disposal system of high TDS effluents.
The condensate shall be used for the
development and maintenance of green belt. ln
this connection, the project proponents shall
furnish a flow diagram showing the water
balance for the entire system.

Being Complied
Even though EC condition stipulates utilization of
condensate water for greenbelt, CFO issued by APPCB

mandated the PP to dispose the treated effluent into
marine discharge and accordingly as per CFO

condition, PP is discharging the treated effluent into
ma rine waters by laying a dedicated pipeline after d ue
approvals.

27 Wastes bearing cyanides, persistent Organic
Pollutants (POPs) and high concentration of
metals shall not be allowed to be discharged into
the sewer system but would be transported
through tankers and given a batch treatment at
the cETP.

Being Complied
As per well laid down SOPs, PP is collecting Cyanide
and POPS waste through dedicated tankers and after
batch treatment disposing the same as per the duly
establlshed soPs.

28 The disaster Management Plan shall be prepared
and submitted to the local authorities. The
project proponent shall keep the Ministry
informed about the progress in this regard.

29 Continuous monitoring should be carried out of
the stack emissions from the Thermal Power
Plant and the incinerator and also set up at least
one Ambient Air Quality Monitoring Station with
the capability to monitor hazardous air
pollutants in addition to the normal air quality
parameters. The continuous monitoring shall in
due course be connected online to the SPCB.

lndustrial units which cannot provide bag filter
emission control shall obtain the required steam
from common generation facility.

Being Complied
As per the information provided by the PP, all pharma
units operating in 5EZ and Non-SEZ have installed
boiler stack online monitoring systems as per the
Consent conditions of APPCB and the digital display
boards are erected in front of the main gate of each
company.

Page 11 of 15

Being Complied
Based on verificatlon of records, it is noted that PP has
established onsite and offsite and disaster
management plan and have shared the same with
local enforcement authorities.
Being Complied
During inspection, it is noted that PP has established
stack online monitorinB system to the lncinerator and
the same has been connected with CPCB and APPCB

servers. Verification ofanalysis reports undertaken by
NABL accredited agency namely RE Sustainability
indicated all the measured values to be within
stipulated norms. PP has established 3 No's of
continuous ambient air quality monitoring stations
(CAAaMS) and the same are connected to CPCB and
APPCB servers.

\N*ot.\.-.to

39



Fig 36-38: Online Display of Parameters by various companies in SEZ

The project proponent is further advised to look
into the following issues:

Safety and Health of the workers at the CETP

(Common Effluent Treatment Plant) and TSDF

(Tra nsport, Storage, Disposal Facility)

Being Complied
Based on discussions held with PP, it is noted that PP

is conducting annual health checkups of all workers
and records maintained as per Factories Act and PP

has also established an Occupational Health Centre
(OHC) and a doctor and nurse with an ambulance
facility. PP has also entered into MoU/ Agreement
with nearby hospitals like Kala Hospital in

Visakha patnam.

B Prevention of pollution from rain water entering
from outside or coming from contaminated
areas.

Being Complied
Based on discussions, it is noted that PP has

established solar panels at WTP and R&D Block and
Admin Block and generating about 500 KVA of power.

D Development of Disaster Management Plan

includ inB the cyclonic conditions.
Being Complied
PP has prepared a Disaster Management Plan
including cyclonic conditions and shared with
concerned local enforcement authorities for
information and records.

Setting up of Automatic Continuous Monitoring
Stations for air quality at strategic points in at
least three locations at 120-degree angle.

Being Complied
Same as detailed in Specific Condition No.9

Page 12 of 15

Fig 33-35: CAAQMS Stations lnstalled near Tadi Village and SEZ
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Being Complied
During the visit, it was noted that PP has constructed
separate storm water drains and sewer lines to avoid
contamlnation.

C Use of solar energy and wind power.

E
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Encourage units to take appropriate measures
for controlling odour.

Being Complied
Same as detailed in Specific Condition No.18

GENERAL CONDITIONS

The project authorities must strictly adhere to the
stipulations made by the State Pollution Control
Board and the State Government.

Being Complied
Based on discussions held with PP, it is noted that PP

is complying with most of the recommendations of
the EC and stipulations as mandated by APPCB from
time to time and accordingly, the same needs to be
ensured by APPCB on regular intervals.

No further expansion or modifications of the
industrial estate shall be carried out without prior
approval of the Ministry of Environment &
Forests. ln case of deviations or alterations in the
pro.lect proposal from those submitted to this
Ministry for clearance, a fresh reference shall be
made to the Ministry to assess the adequacy of
conditions imposed and to add additional
environmental protections measures, if required.

Refer Below
PP is aware of this EC condition and agreed to comply
with the same.

However, it is not clear whether expansion/
modificatlon of this EC relates only to the land area or
different technologies/ processes that are used by
various individual companies housed in SEZ and
operating without EC as this condition is very generic
in nature.

I The project proponent shall comply with all the
environmental protection measures and
safeguards recommended in the EIA repon.

Being Complied
Based on verification of records and as seen during
physical inspection, it is noted that PP is complying
with most of the environmental protection measures
and safeguards recommended in the EIA report some
of which inter-alia includes establishment of CAAQMS
stations, CETP, Landfill and lncinerator Facility,
Scientific disposal of effluent in marine outfall,
greenbelt, channels for collection and disposal of
effluent generated from member companies,
periodical monitoring of all environmental
parameters like ambient air, noise, groundwater,
stack emisslons etc.

Six monthly monitoring reports should be
submitted to the Ministry and its Regional Office,
Bangalore for review.

Being Complied
Based on examination of records, it is noted that PP is

regularly submitting the half yearly compliance
reports to the Regional Office/ 5ub-Office of
Vijayawada (earlier to Bangalore and Chennai) as per
jurlsdictional controlling office of MoEF&CC.

A separate Environmental Management Cell
equipped with full-fledged laboratory facilities
and adequate manpower shall be set up to carry
out the environmental management and
monitoring functions.

Being Complied
Based on examination of records, it is noted that PP

has established a separate EMC with qualified people
and a laboratory with all relevant facilities and
manpower have been established for periodical
monitoring of environmental parameters, effluents
etc.

The project authorities shall provide adequate
funds both recurrinB and non-recurring to
implement the conditions stipulated by the
Ministry of Environment & Forests as well as the
State Government along with the
implementation schedule for all the conditions
stipulated herein. The funds so provided shall not
be diverted for any other purpose.

Being Complied
Based on examination of records and also as verified
during inspection, it is noted that PP have been
incurring adequate funds towards implementation of
envlronmental safeguards both in terms of recurring
and non-recurring expenditure. PP informed that
needful provisions for the same are made on an
annual basis after the board of directors' approval and

\N.*r.V..do Page 13 of 15
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the funds so earmarked are not diverted for other
purposes. Based on undertaking provided by PP, an
amount of Rs.879.89 crores have been incurred for
the same from 2004-2005 onwards and till the 1''
quarter of 2024. However, PP has not submitted the
exact details of expenditure for which activity this
expenditure has been incurred.

The implementation of the project vis-it-vis
environmental action plans will be monitored by
Ministry's Regional Office at Bangalore/State
Pollution Control Board/Central Pollution Control
Board. A six-monthly compliance status report
shall be submitted to monitoring agencies.

Being Complied
PP is aware of this EC condition and agreed to comply
with the same.

The project proponent shall advertise in at least
two local newspapers widely circulated in the
region around the project, one of which shall be
in the
vernacular language of the locality concerned
informing that the project has been accorded
environmental clearance by the Ministry and
copies of the clearance letter are available with
the State Pollution Control Board/Committee and
may also be seen at website of the Ministry at
http://envfor.nic.in. The advertisement shall be
made within 7 days from the date of receipt ofthe
clearance letter and a copy of the same should be
forwarded to the Ministry's Regional Office at
Bangalore.

Being Complied
PP informed that pursuant to issue of EC, newspaper
advertisement has been given in two newspapers but
the details of the same couldn't be retrieved and
hence compliance cannot be ascertained.

tx. The project authorities shall inform the Regional

Office of the Ministry at Bangalore as well as the
Ministry at New Delhi the date offinancialclosure
a nd fina I approval of the project by the concerned
authorities and the date of start of land
development work. A set of all the documents
should be forwarded to the Regional Office ofthe
ministry to undertake monitoring of
environmental clearance.

Being Complied
PP is aware of this EC condition and needful
information have been shared with Regional Office,
Bangalore under whose administrative control this
region used to be initially.

The Ministry may revoke or suspend the EC, if
implementation of the above conditions is not
satisfactory.

Being Complied
PP is aware of this EC condltion and agreed to comply
with the same.

The Ministry may stipulate additional conditions,
if found necessary. The companies will implement
the same in a time bound manner.

Being Complied
PP is aware of this EC condition and agreed to comply
with the same.

6 The above conditions will be enforcement under
Water Act, L974; Air Act 1981; EP Act, 1986;
Hazardous Waste Rules,2003 and Public Llability
lnsurance Act, 1.991 along with their amendments
and Rules.

Being Complied
PP is aware of this EC condition and agreed to comply
with the same.

\N-,^rk.,\o
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Based on the examination of the Safety Audit Report (2023) made available by PP and conducted by Shri. cangi
Reddy based on the request of PP, it was noted that there were several vulnerable areas and points with probable
potential hazards and the same were to be addressed immediately to avoid any further mishaps. However, it is

not clear, whether all those issues were comprehensive in nature or not and if so, whether the same has been
d uly addressed on not. ln view of the above a mbiguity and considerinB the history of occurrence of few accidents
leading to fatalities and fatal injuries to employees of pharmaceutical companies operating within the general
ambit of EnvironmentalClearance (EC) issued to the Special Economic Zone (SEZ), the following is suggested for
further appropriate decision by the Ministry/ Expert Appraisal Committee (EAC):

May take a view on the issue of applicability of individual Environmental Clearances (EC) to individual
Pharmaceutical Companies operating within Pharma SEZ and involved in manufacture of different
products with different technologies and operating with Consent to Operate (CTO) issued by the Andhra
Pradesh Pollution Control Board.
Recommend a thorough Safety Audit by a team of qualified and expert professionals or agencies for
identification and fixing of all vulnerable points in each company and in SEZ, which could be a potential
hazard in future and may recommend appropriate safety measures.
Recommend constitution of a Quick Disaster Response Team (QDRT) with a pool of multid isciplina ry
experts specifically tralned for handling Pharmaceutical/ Chemical industrial hazards with adequate
training, infrastructure and to be deployed on a 24x7 basis for immediate response for addressing any
potential hazard as in this particular SEZ itself there are about 100 companies operating with CTO from
APPCB.

\N.*"r\*J*
Dr. Murali Krishia

Additional Director (S)/ Scientist-E
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ADMINISTRATIVE OTFICE:

Visekha Pharmacity Limitod
(Erstwhile Ramky Pharma CiO (lN0lA) timited)

Admin Elock - Commercial Hub, Road No. '13, JNPC,

Parawada Mandal, Visakhapatnam - 531019,

Andhra Pradesh,lNDlA. T: +918924 236001 / 236018
Cltl: U2423gTG2004P1C0,r2855

Date:27.12.2024

-to
The Joint Director / Scientist D,
Ministry of Environment, Forest and Climate Change
(MOEFCC),
Indira Pa4ravaral Bhavan,
Jor Bagh Road, Aliganj,
New Delhi - 1IOOO3.

Sub: Action Taken Report (ATR)- Non-compliances observed with respect to
the project Pharma City Project at Parawada, District Visakhapatnam,
Andhra Pradesh to M/s. Ramlry Pharma City (India) Pvt. Ltd (Now
transferred to M/s. Visakha Pharmacity Limited) - Reg.

Reft Your letter no F.No. IA-L-1lO ll /9O 12O23-IA-1, dated tO-12-2O24.

Respected Sir,

We are in receipt of tlee above referred letter and noted tJle contents
carefully.

We would like to bring to your kind notice that Vlsalha Pharmacity
Limtted (VPCLI is a Joint Venfure project between Andhra Pradesh
Industrial Infrastructure Corporation (APIIC) and Rarnky Group, this project
is developed on BOO (Build, Own, Operate) basis under PPP model (Public
Private Partnership). The concession agreement is entered between the VPCL
(Formerly known as Ramky Pharma City (lndia) Limited) and APIIC on 12-
O3-2OO4. As per the concession agreement Clause No. 3.9 (a) as follows.

Page 1 of 2

REGISTERED ADDRESS: Viselhe phanr acity Limit.d, (Erstwhile Ramky Pharma City (lNDIA) Limited)
Ramky Grandiose. 15'' Flooi Sy.No. 136/2 & 4, 6achabowli. Hyderabad - 500 032, Telangana State, lNDlA. t +91 40 2301 5000

wwwJisakhapharmacity.com I inf o@visakhapharmacity.com

VISAKHA
PHARMACITY
LIMITED
d winninc) destination

Clause .l\Io. 3.9 (a) - Transfer oJ Assets.. APIIC utarrants that the land
togetLLer utith the necessary rigfu of utag or uag leaues lnving been aquired
through tLte due process of laut belongs to and is uested in APIIC, and ttnt
APIIC Lns full pouters to hold, dispose of and deal uith the same consistent,
inter alia, with the prouisions of this Agreement and thnt the Concessiono;lre
shrrll. ln resoect of the abote Assets. hann no llabllitu reqlrrdlno orz;u
comoenso'tion oaument on account of lc,nd. acqulsltlon or
rehablllta;tion and/or resettletnent of anu Persons affected therebu.
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Accordingly, APIIC complied the requirements of land acquisition /
rehabilitation and/or resettlement of the alfected farrrilies.

This is for your information and records.

Thanking You.

Yours Sincerely
For M/s. Visakhe Pharmacity

q

Dr. P.P. Lal
[Managing

Limite.{

4M

t a
s

EncL Extract of Clause no. 3.9(a) of the Concession Agreement between
APIIC and Visakha Pharmacity Limited on 12-O3-2OO4.

CC to:
l. The Deputy Director General of Forests (C), Ministry of Environment,

Forest and Climate Change, Regional Office, lst Floor, Additional
O{Iice Block for GPOA, Shastri Bhawan, Haddows Road,
Nungambakkam, Chennai - 600006.

2. Member SecretarJr', Andhra Pradesh Pollution Control Board, Dr.Y.S.R
Par5ravaran Bhavan, APIIC Colony Road, Gurunanak Colony,
Autonagar, Vijayawada- 52OOO7

3. The Member Secretar5r, INFRA-I, Indira Paryavaraa Bhawan, Jor Bagh
Road, New Delhi-O3.

4. The Member Secretar5z, Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar, Delhi-l1OO32.

Page 2 of 2
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b ln Gre clent ol termlnaflon oI tllis AgIccllrcrlt. tllc sald charge sllall
shn(l a\Unguished on paymen[ of co,Ipcnsalioll by APjIC to llrc
Conccssionaire Lo the e-rdcnt Oley ar.c entiue(l to rcceive the same in

accoldance with the pro\4slons of tllis Agrcement' However, nothtng
containccl ln thts provision shall aPply Lo the Assets of t}}e

Concessionaire not taken over by APIIC and tlre e'dsttng charge, if
anv. on such Assets shall, subject to tle pro\dsions of the Finarping
Dicuments, continue to subsist.

3.7 FilaDci'rg Skucturc

The Concesslonajre hereby agrees to adhere to the 6nancial struchlre as set

out in the Project Dsvelopment Plan. Any material cbange rl +9 Fulanclrlg

"tr""t"*, 
rnciuding rarsng of ad&flonal debt sub-ordinated debl shall be

subject to concurrBnce ofAPtrC.

9.8 As+Fmert of tits AEIrccEeEt

APIIC warrants that the land togethcr $'lth thc necessary right of waY

a. D(c€pt as othere'rse PEvided h this Agreement" leither Party shall
assi& tts dgbts, uue or tnt€rest tn tbls Agre€Eert in favour of arly

Per;n rrithout prtor v/rlttcn consent of tle other Party'

b. The Concessona:re Ilay assun its rigbts, lntercsts and beneflts

under tbis Agreem€r$ to the lmders as securlty for I]llancnog'

Notlring coDtained in this Clause sball:
i, ibsolve the Conc€ssionalre froE its responsibilities to

perform/disctlarge ar$' of its, gbligations undq and in
iccordance with the prcvisions ofthis A€teerDent and

ii. authorise or be de€ured to authorise the lrnders to operate the
PbarDa Cit)' includrng the ComDon Fadllt'es and Ccmmon
InFastructure. thernselves'

,ln the event of terminaxon of this Ageemcnt' the assignment shall stand

eiinsuished on Dayrnent of compensation by APIIC to Conctsslonafe' to
Ga &*t they are entitled to recelve the sarDe in accordanc! with the

provisions of thls Agr€emenl

3,9 lYansfer of Asseta

a,
or way lcaves havirg been acquired through thc due proctss of law

belongs to and is ve;ted in APIIC, and that API IC has full pou'ers to

hold, dlspose of and deal wit}l the same conslstent, hter alia. t}4th l.}le

provlstons of thls Agreanent and that tlre Concessional.e shall. ln
rcspect of the above AsseG, have no llablllty regardlng ,any

comPensation ParYnlcnt on account o[ land acquls,tlon or

relrabllltatlon resettlet'irent of any Persons allc(:ted tllc

r'l / 5\

r$v.

ttl
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b Thc Co[cesslo,rairc shall, subjcct to conrplying wlth lhe tetrls .rn(l
co!1(lit.ions o[ this A€ireentellt, remairl. in pcaceful possession an(l
cnio)'rlrcnt of thC'land mcntionsd in Cllrusc 3.1 above during rc

Concesston Pe'riod. ::

3.1O Apptovals

a. APIIC shall asslst ln obtaidng'No Objecdon Cerdficate", l.e. consent
for estabtlshment of Pharma Clty from Andhra Pradesh Pollution
Conb'ol Board.

b. APIIC shail extedd all Posslble assi,stance to secure all statutory and
otlter appro'ds froE various state governsleDt €nuues and
departnients as uay be required 'from ttBe to tlme, APnC would
provide ad$lr[sFatlw suPport for thue bound state dearanc€s.

c. APtrC shall proviile support for obtaining a]l CeDtr-al Govemmcnt
clearances on a "Best Effort" basirs.

d. Nothng contalned ln this Clause strall rdieve ttre Corrc€eslonajre of tts
obligatlons under tlts A€Fcement to obtain the clearances and to keep
ttl@ in forae and effed throughout ttre Concession Period. ,'

e. Conce3slonaii"e sllall be r€sponsrble fcr the comPli:ric€ wtth all
necessary legal Iequlrt[]eEts under tbe ApPiicable l-aws.

f. Theconce$lonaIe shall bear the costs of obtainlng aI the apProrcls.

3.11 Fiscal lrceatives

a. APIC hefebyJnqgBEes to obtain Aom GoAP, as per thc APIDEA and,/or
other Appucable Laws:
i. E)(cflpdon of sales tax on aI tnputs requlEd for Prqect clnsb'uct on;
ii. E(empuon of stamp duty and regtstrauoD fees q! ttre flrst ts-arsfer of

land, iom APIIC to thc Concessionairc and on Project
Agrcementi/Fkfanclng Agreemeqts ieelsterEd:in the State:,

b. ln cases foi.rnd apprcpriate. AIIIC may, at ..the request p, the
Concessionairc. lssue tcsrnmendatory or oupporting letters to any
Govemment Authonty recommending any Permlssible tax or duty
c$cession or tenefits to thc Concessionaire.

3.12 Part Izvel AuthorttY

A park lcvel autltority would be established for Pharma City, whtch ,would be
responslble for gtving lhe clearances at parl( lelel bascd on mutual
discusslons as Per APPllcable Law

vh,.-ffi
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